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Mr, Speaker: Shri Kasliwal.
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Mr. Speaker: The hon. Member is
putting a long question; hereafter he
should cut it short. Then I have no
objection. Shri Kasliwal.

Shri Kasliwal: From the statement
and from what the hon. Minister said
just now, it appears that these loans
and grants will not be available to
State Governments if they have road
transport undertakings managed de-
partmentally unless they were incor-
porated under one or other of the
special enactments or as a company
under the Indian Companies Act. May
I know why this view was taken by
the hon. Minister?

Shri Raj Bahadur: Obviously
because if they are allowed to func-
tion departmentally, the Central
Government loses its revenue that
accrues to 1t by way of income-tax.
Unless and until they constitute them-
selves as companies or as corpora-
tions, we do not get o:ur revenues
from 1ncome-tax. Secondly, 1t 1s
desirable that such undertakings
should be run on the basis of corpo-
rations or companies so that they
may be run on business principles.
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Mr. Speaker: Shri Elayaperumal.

Shri Elayaperumal: In view of the
fact that the scheduled castes people
are unable to get permits under the
present transport policy, may I know
if there is any special provision made
for scheduled castes people in the
transport policy in any State in India?

Shri Raj Bahadur: So far as I am
aware, no such reservation s made
for scheduled castes.

Shri Elayaperumal: I am not talk-
ing of reservation I want to know if
any special consideration has been
given by the State Governments or if
the Central Government 1s 1n & posi-
tion to direct the State Governments
to give some special consideration for
the scheduled castes?

Mr. Speaker: What is the considera-
tion that he wants?

Shrl Elayaperumal: 8pecial con-
sideration to get transport permits.

Shri Raj Bahadur: I do not think
any such special consideration 1s con-
templated on behalf of the regional
transport authorities.
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Water Supply and Sewage Disposal in
Delhi

*709. Shri B. C. Sharma: Will the
Minister of Health be pleased to refer
to the reply given to Starred Question
No. 881 on 6th December, 1957 and
state:

(a) the number of schemes for im-
proving Delhi's water supply and
sewage disposal which have been
finalised; and

(b) the nature thereof?

The Minister of Health (Shri
Karmarkar): (a) and (b). A state-
ment is laid on the Table of the Lok
Sabha [See Appendix IV, annexure
No. 417.]

Shri D. C. Sharma: In para (ii) of
Part A of the statement it has been
said that efforts will be made to in-
crease the water supply from 60 to
80 million gallons per day May I
know what steps have been taken to
implement the scheme?

Shri Karmarkar: With regard to
that, it consists of construction of new
intake and expansion at Wazirabad
pumping station and other measures.
The works have already commenced
and are expected to be completed by
1959

Shri D. C. Sharma: It has been said
in para (iii) of Part B of the state-
ment that the scheme, when complet-
ed, would stop all overflows of sewage
which now flows into the river
Jamuna. May 1 know how long this
scheme will take for its completion?

Shri Karmarkar: Is the hon. Mem-
ber referring to sewage disposal
schemes or to the trunk sewer from
Delhi Gate to Ring Road?

Shri D. C. Sharma: I am referring
to para (iil) of Part B.

Shrl Karmarkar: Thntismcreasing
the capacity of the service reservoirs
and mains, ot page 4 of the statement.
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Shri P. C. Sharma: I have got only
three pages; you perhaps have four.

Shri Karmarkar: 1 could not follow.
What is the sub-section in the state-
ment to which the hon. Member 1is
referring?

Shri D. C. Sharma: To the third
sub-section of the statement called
Part B.

Shri Karmarkar: Yes, that is the
Okhla sewage treatment plant. That
is now on, Sir, and the construction of
all these plants is well on way and all
the plants will be completed by 1958.

If the hon. Member is so interested
—because 1t 1s important—I am pre-
pared to send him another note, or
place 1t on the Table of the House, as
to what 1s the progress and when they
are completed.

Dr. Sushila Nayar: Is it a fact that
the Okhla Water Works have been
condemned by the Health authorities
due to the fact that the intake is
below the entry of the sewage and,
if so, what proposal has the Govern-
ment to replace the water supply
which is at present supplied by this
pumping station?

Shri Karmarkar: I could not vouch
for the latest position, but some time
back the facts as mentioned by my
hon colleague were correct, and for
some time the water was stopped just
at the time when the sullage mixed
up with the water; at that time the
pumping was stopped. I am unable
to say that at that time the water was
not pure: it was heavily chlorinated
in order to prevent any deleterious
effect. But I am not happy about it
till the whole thing is corrected. The
Okhla water supply is not satisfactory,
but it is not dangerous for health
because it is chlorinated and other
steps are taken.

Shri Damani: What action is being
taken to supply water to the Najaf-
garh industrial area and what more
time will it take?

Shri Karmarkar: I think that alsp
will be complete by the end of 1953,





